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Unauthorised Construction of Govern-
ment land jn Delhj

214. SHRI DINESH GOSWAMI:
SHRI NARASINGHA
PRASAD NANDA.

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government have taken
note of the largescale unauthorised
land grabbing ang construction of un-
authorised colonieg in the different
parts of the Capital giving rise to
clusters of Jhuggis, shops, markets
involving gslum conditions;

(b) if g0, what are the getailg of the
land grabbing and unauthorised colo-
nies taken note of by Government
durng the last three years indicating
their locationg and the areas involved;
and

(c) what steps Government have
taken tp get the unathuoriseq occupa-
tion of public land vacated?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR] BHISHMA NARAIN
SINGH): (a) to (c¢) There have bezn
caseg of unauthorised occupation of
¥ Government land in certain areas but
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no detailed gurvay thereof during the
last three years hag beep carried vut.
No reports of large-scale construction
of unauthorised colonieg on Govern-
ment land have, hcwever, been receiv-
ed. The Land & Development Officer
and the Delhi Development Authority
have reported that action is taken
against encroachments on Government
lJand when noticed.
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Increage in the allotment of wheat
quota of Karnataky

216, SHRIMATI MONIKA DAS:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Central Government
hag recently received any request frem
the Karnalaka Government for cn-
hancement of wheat quota to the state;
and

(b) if so, what is Centra] Govern-
ment’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
RURAI, RECONSTRUCTION (MISS
KAMLA KUMARI). (a) and (b) Re-
quest hgg been receiveq from the
Government of Karnataka for ine-
reasing their wheat quota. Keeping
in view the overall availability posi-
tion of wheat in the National Stock, the
State Government wag allotted 1.000
tonnes additional wheat during each of
the monthg of January, February snd
March, 1981, over the ailotment made
in the month of December, 1980 for
the public distribution system.

Demands made by primary teachers
of Guru Nanak Girls Higher Secondary
School, Subzi Mandi

217. SHRI HARKISHAN SINGH
SURJEET: Wil1 the Minister of EDU-
CATION be pleased to state:

(a) whether Government’s attention
hag been drawn to the demands made
by the primary teachers working in
the Guru Nansk Girls Higher Secon-
dary School, Subzi Mandi, Delhi
against the denial of legitimate benefit
of selection grade to them;

(b) if so, what gre the details there-
of; and
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(¢) what action Government have
taken in this regard?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHR] S. B.
CHAVAN): (a) Yes, Sir,

(b) and (c) According to the infor-
mation received from the Deifhi Adnu-
nistration, there are three Selection
grade posts for primary teachers in
Guru Nanak Higher Secondary Schiool,
Subzi Mandi gnd there were 14 Assis-
tant Teachers on the staff in the cale~
gory of Assistant Teachers. Due to
two High Court judgments pronounced
in respect of determining the seniorily
of Assistant Teacherg and subsequent
stay order granted by the Hon'ble
Spreme Court, the seniority of Assis-
tant Teacherg of this schoo] could not
be finalised by the Management. Hence,
selection grade could not be awarded
to the primary school teachers. Selec-
tion grade cases will be processed after
receiving the judgment of the Hon'ble
Supreme Court.

Allocation of wheat to Punjab

218. SHRI HARKISHAN SINGH
SURJEET: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government’s attention
has been drawn to the difficult situa-
tion in Punjab arising from in-ade-
quate wheat allocations from the Cen-
tral peol;

(b) whether Government’s atten-
tion has alsg been drawn to the widen-
ing gap between actua] demand and
supply of wheat in Punjab State; and

(c) if so, what steps have been
taken by the Central Government 1o
increase the allocations?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (MISS.
KAMLA KUMARID: (a) to (c¢) De-
mand for higher allotment of wheat
have been received from Punjab Gov-
ernment. The State Government is
being allotted wheat for the Public
Distribution System and the Roller



